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ernments in May, 1962. A copy of the
Memorandum is enclosed. [Placed in Library.
See No. LT-692/63]. In view of the emergency
and the need for effecting maximum
economy, the State Governments were
advised to direct all project authorities to give
effect to these recommendations to the utmost
extent possible, in particular, through better
planning, inventory control, use of
departmental and other construction agencies
of a public character, regular and prompt pay-
ments, etc.

Oral Answers

Construction workers should be put
through short periods of training so that their
skill improves and construction can be
undertaken with efficiency and economy and
without waste of materials.

In every case there should be resort to
cheaper construction, lower specifications and
semi-permanent  construction,  requiring
minimum use of ccarce building materials.
Local material! should be used to the maxi-
mum extent.

SHR1 BABUBHAI M. CHINAI: May I
know, Sir, whether there is any likelihood of
the construction of houses under the
Industrial Housing Scheme being dropped
under this?

SHri C. R. PATTABHI RAMAN:
Industrial housing will have high priority
after defence production.

SHRI BABUBHAI M CHINAL May I
know, Sir, from the hon. Minister whether he
is aware of the fact that under the Subsidised
Industrial Housing Scheme for labour, the
State Governments have of late been rejecting
the applications in this regards from the
industrial employers and, if so, whether it is
under the instructions of the Central
Government or on their own?

SHRI C. R. PATTABHI RAMAN: We are
in consultation with the States with regard to
this aspect of the matter.

[ RAJYA SABHA ]

to Questions 423

SHrRI N. C. KASLIWAL: May I know
whether the Government have given up
construction of some of the office buildings

which were proposed to be constructed under
the Third Plan?

SHrr C. R. PATTABHI RAMAN: It all
depends on what the office building is meant
for. If it is meant for defence purposes, they
will be constructed.

Suri BHUPESH GUPTA: In order to
economise or make savings on constructions
during the emergency may I know, Sir, if the
Government has considered the advisability of
requisitioning, under the Defence of India
Rules, the houses of the millionaires and the
Princes in order that these could be utilised
for defence purposes? If so, how many such
houses have been requisitioned during this
period?

SHRI JAWAHARLAL NEHRU: If the hon.
Member will give us some particulars of these
houses of the millionaires and others, we shall
look into them.

A.LLR. ADVISORY BODY FOR BANGALORE
AND DHARWAR STATIONS

*418. SHRI SHERKHAN: Will the Minister
of INFORMATION AND BROADCASTING be
pleased to state when the Advisory Body of
the All India Radio for Bangalore and
Dharwar Stations was set up and who are the
members of that Body and what is the tenure
of their membership?

THE DEPUTY MINISTER IN THE MINISTRY
OF INFORMATION AND BROADCASTING
(SHRI SHAM NATH) . The Programme Advisory
Committee at Dharwar Station of All
India Radio was constituted in June, 1961 and
that at ~ Bangalore Station in November,
1955.  The tenure of membership of these
Committees is  two , years but members are
eligible for renomination. A statement
giving the ! names of the existing members
of ' these Committees is placed on  the Table
of the Sabha.
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STATEMENT

List of members of the Programme Advisory
Committee attached to the Dharwar Station
of All India Radio

1. Dr. H. T. Sasnur

2. Dr.  (Smt.)
Gowda.

. Shri N. S. Gurtu

. Prof. Armando Manezes

Savitribai  N.

Smt. Vasanitalata V. Mirjankar
. Shri Santappa S. Yelamali

Shri Murlidhar Rao Kamtikar
Dr. B. M. Pai

Prof. V. G. Kulkarni 10. Shri
R. G. Wall.

© % N AW

List of members of the Programme Advisory
Committee attached to the Bangalore Station
of All India Radio

Smt. B. Indiramma

Shri Masti Venkatesa Iyengar
Shri R. K. Narayan

. Shri J. B. Mallaradhya

Shri A. R. Badari Narayan

Shri K. S. Karanth

Smt. Sudha V. Reddy

Smt. I. C. Subhiah

Smt. Lokasundari Raman 10. Shri

H. Yoganarasimham.
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to Questions 4232
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INCENTIVE OR PRODUCTION BONUS
ASWAGES FOR PURPOSES OF CONTRIBUTIONTO
E.P.F.

*419. SHRI P. K. KUMARAN: Will the
Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) whether Government have taken a
decision to treat incentive or production
bonus as wages for the purpose of computing
contribution to the Employees' Provident
Fund; and

(b) whether Government have decided to
enhance the rate of contribution from 6£ to 8
per cent in the case of the Textile Industry

under the Employees' Provident Fund
Scheme?
THE DEPUTY MINISTER IN THE

MINISTRY OF LABOUR AND
EMPLOYMENT AND FOR PLANNING (SHRI
C. R. PATTABHI RAMAN) (a) It was
considered earlier that the production bonus
paid as an incentive to higher production, was
in the nature of incentive wage and could be
taken as part of the basic wages; accordingly,
provident fund was de-



